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MONEYLENDING SYSTEM IN TRIPURA

§54. Shri Dasaratha Deh: Will the
Minister of States be pleased to state:

(a) whether it is a fact that peasants
in Tripura have to borrow money at
high rates of interest from professional
money-lenders; and

(b) if so, what measures Goveru
ment propose to take for bringing down
the rate of interest?

The Mlnister 6f Home Affairs and
States (Dr. Katjy): (a) and (b). The
existing legislation in Tripura does not
permit money-lenders to demand total
interest exceeding the principal. As
however there is scope for creditors
taking fresh deeds showing interest and
principal as priacipal, the extension to
Tripura of Part A State legislation on
the subject is being examined.

LAWRENCE SCHOOIS AT [OVEDALE AND
SANAWAR

§55. Sbri N. M. Lingam: Will the
Minister of Giuecation be pleased to
state:

(a) the Agency for auditing the
accounts of the Lawrence Schools at
Lovedale and Sanawar before and after
the management of the Schools was
bhanded over to the Boards of Adminis-
tration;

(b) whether the. audit reports are
published:

(c) wnether any of the powers of
administration have been delegeted to
the Headmasters of the Schools: and

(d) it so. what are they?

The Minister of Eduocakion aud
Natural Resources and Sclentific Re-
search (Manlana Ased): (a) to (d). A
statement is laid on the Table of the
House. [See Appendix V, annexure
No. 52.1 *

LAWRENCE SCHOOISAT 1OVEDALE AND
SANAWAR

556. Shri NN M. ILingam: Will the
Minister of Bdueation be pleased to
state:

(a) whether the Lawrence Schcola
at Lovedale and Sanawar have any
endowed property ;

(b) it so, its nature and extent;
(c) the terms of the endowment;
(d) the nature of concessions allow-

ed to ‘entitled children’ in the Schools:
and

(e) the number of entitled children
at Lovedale and Sanawar?

The Minister of Education aed
Nataral Resourees and Sclentific Re-
search (Man.ana Ag3d). (a) to (e). A
statement is laid on the Table of the
House. [See Appendix V, annexure
No. 53.])

GRANTS-IN-AID POR ScHeDULED CASTES
AND TriBBS

557 Sbri Bheekba Bbai: Will the
Minister of Home Affairs be pleased
to state:

(a) whether separate accounts aie
maintained by State Governments of
grantsin-aid received under Articie
275 of the Coastitution;

(b) whether accounts of all the
Central grantsin-aid are smaintained
by States separately or otherwise:
and

(c) whether the accounis are audit
ed by State or Central Audit Officers?

The Deputy Minisier of Home Affairs
(Shri Datar): (a) and (b). Govern-
ment bhave no definite information in
the matter.

(c) By the Accountant General of
the State concerned, who is under the
administrative control of the Comptrol-
ler and Auditor General

Geverar  ELscTiONS

558. Pandit Thaknr Das Bhargava:
Will the Minister of Law be pleased
to state:

(3a) the number of candidates nomi-
nated at the last general elections in
the eatire Union:

(i) for the House of the People;
(ii) for the Council of States:

(iii) for the State Assemblies; and
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(iv) for State Councils (separate-
ly);

(b) the number of duly nominated
candidates for these Houses separately.
and

(c) the numher of candidstes Wwho
withdrew their candidature?

The Minister of Law and Misority
Afairs (Shri Biswas): (a) to (c). The
information is given below: -

@ ® (@
No.of No.of No.of

casdi  duly candi-
daxs  nomi- dates
nomi- nated who
nated candi- withdrew
daes their
candi-
dature

(1) House  of
the Pecple 2834 1874 827
(2) Council of
States . 345 282 s7
(3) State Legis
lative  As-

semblies . 23281 15366 6510

(4) Seate Legis-
lative Coun-
dls . 1041 810 196

GanNeRAL ELECTIONS

559. Pandit Thakur Dsa Bbargava:
Will the Minister of law be pleased to
state:

(a) the number of candidates whose
nomiinations wee rejected on_ any
grounds whatsoever in the last
General Elections;

(b) the number of candidates whose
nominations were rejected on techni-
cal grounds;

(c) the number of candidates whose
nominations were rejected as they
were not qualified; and

(d) the number of candidates whose
nominations were refected as they
were disqualified stating separately:

(i) the number of disqualified for
disloyalty to the State, or

(if) under various clauses of Sec-
tion 7 of the Representation of
the People Act, 1951, (sepa-
rately)?

The Minigter of Iaw and Ofisority
Aftzirs (Shri Biswas): (a) The informa-
tion is given below:

1. House of the People 133.
2. Council of States 6.

3. State Legisiative Assemblies
1405.

4. State Iegis!ative Councils 35.

(b) to (d). The information Is not
available.

E)EcTION PETITIONS

560. Pandit Thakaor Das Bhargava:
Will the Minister of Iaw be pleased to
state:

(a) how many of the election peti-
tions filed in respect of the last general
elections have been successful;

(b) in bow many of them objections
to wrong nominations have been takwen,
and

(c) how many out of these have
been successful on the basis of wrong
rejections or acceptance of nomina-
tions?

The Minister of Eaw and Miaority
Aflairs (Shri Biswas): (a) 124.

(b) 193 out of 314 petitions referred
to the Tribunals

(c) 86

EXPENDITURE ON ELECTION PEITIIONS

561. Paodit Thaker Das Bhargsva:
Will the Minister of Law be pleased
to state what was the cost involved in
deciding election petitions based on
the objection of wrong rejections or
acceptance of nominations?

The Mnister of 1.aw snd Minority
Affairs (Shri Biswas): Information is
not available as no account is main-
tained on the basis of each petition.

BYE-BI.ECTIONS

562 Pandit Theker Das Bhargava:
Will the Minister of Law be pleased
to state how many bye.elections to
Parllament and State Iegislatures





